
     
 

   

    

      

     

   

      

   

    

      

    

   

     

   

     
      

       
  

         
    

    

    

    

       
    

    
     

   
    

    
     

   
     

     
   

    
     

    
    

  



     

  

    

  

     

      
     

  

   

  

     

      
     

  

     

   

     

      
     

  

      

   

     

      
     

  

   

   

     

      
     

  

   

   

     
      

 

    

    

    

    

    

    



 

     

  

       

    

     

      
     

  

    

           

        

           

           

     

      

     

          

   

              

         

         

         

          

          

          

           

        



 

            

             

         

             

  

             

            

      

             

          

          

           

      

              

  

            

        

             

            

            

          

             

             

             

            

     



 

            

        

             

             

             

            

       

             

             

             

            

       

             

             

             

            

      

             

             

             

            

      

             

             

             



            

       

             

             

              

            

       

             

             

              

            

       

             

             

             

            

       

              

           

           

               

          

            

            

         

 



                

              

                

           

           

            

                  

            

              

          

              

             

           

             

               

              

             

          

             

               

          

             

            

             

      

             

               

             

 



 

            

              

  

              

            

                

            

              

             

            

          

    

               

           

             

             

         

                

              

             

         

              

                 

          

   



 

              

            

            

            

         

            

              

              

          

            

           

         

             

              

               

         

            

             

           

          

       

           

          

 

         

             

     



 

          

            

         

            

  

          

           

   

         

         
  

           

          

         

          

        

           

         

        

     



c.A. (cAA)589/MB/20'r 8

With an intimation that they may, if they so wish, submit their representations, if any,

within a period of 30 (Thirty) days, from the date of receipt of such notice to the Tribunal

with a copy of such representation shall simultaneously be served upon the Applicant

Companies with a copy to the Applicants Counsel, failing which, it shall be presumed

that the Authorities have no representations to make on the proposed scheme of

Amalgamation.

27.Thal all applicant Transferor Companies are directed to serve notice along with a copy of

Scheme upon Official Liquidator pursuant to section 230(5) of the Companies Act 2013

read with Rule 8 of the Companies ( Compromises, Arrangements and Amalgamations)

Rules 2016. M/s JMT & Associates, Chartered Accountant are hereby appointed to

assist the Official Liquidator to scrutinize Books of Accounts of all the Transferor

Companies for the last 5 (Five ) years. The consolidated fees of the Chartered

Accountant is fixed at Rs 30,0001 (Thirty Thousand) for this purpose. The Official

Liquidator may submit his representation, if any, within a period of 30 (Thirty) days from

the date of receipt of such notice to the Tribunal and a copy of such representations

shall simultaneously be served upon all the Transferor Companies, with a copy to the

Applicants counsel, failing which, it shall be presumed that the official Liquidator has no

representations to make on the proposed Scheme of Amalgamation.

28. The respective Applicant Companies to file an affidavit of service of the direction given

by the Tribunal nol less than seven days before the date fixed for the holding of the

meetings and do report to this Tribunal that the direction regarding the issue of nottces to

shareholders and regulatory authorities and to creditors have been duly complied wrth.

RAVIKUMAR DURAISAMY
MEMBER (TECHNTCAL)

B.S.V. PRA H KUMAR
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MEMBER (JUDtCtAL)
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